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3UDGEPIE NT (ORAL)

(By Hon*ble l*lr, Justice U.S. Malimath,
Chairman)

The grievance of the petitioner is in regard to the

adverse remark contained in the Confidential Report for the

period froro 1,4,85 to 3.11,85 produced as per Anne>ti re*B*. The

only adverse remark reads:

•During the period under report this officer uas

formally conveyed extreme displeasure for his dereliction

to duty. His work and conduct were found to be fairly

sstisfactory**,

earlier
This is only re coEdlng/conveying extreme displeasure for his

dereliction to duty. The representation made against the same

has been considered and rejected. The petitioner U£S not

present uhen the case uas taken up and, therefore, ue have

perused the record and heard the learned counsel for th«

respondents. We do not see any ground to interfere uith the

adverse remark. It uas submitted that the petitioner having

\

retired from service, he' may not be interested in pursuing these
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proceedings. In this background^ this petition fails

and is dismissed. No costs.
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